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2. Review appiicant nas also filed MA-1878/2003
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praying for condonation of delay in Tiling the R

arused the MA and do not find any good ground toe condone

perused my order dated 27.5.2003 and alsoc the review

application. I do not.Tind any ervor apparent on the facs
of the record or discovery of new material which was not

svailabls with the review applicant despite due diiigence
at the time of final hearing. If the raview appiicant 18
not satisfied with the order passed Ly the Tribunal remedy
lies elsewhers. By way of this RA he 18 sseking LG
re-argue the case, which is not permissible in lerme af
the provisions of Section 22 {3) (f) of the Administrativs

Apex Court in K. Ajit Babu & Cthers v, Unidn oi_India &
Others, JT 1337 (7} 3C 24, Thne R.A, 18 accordingily
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